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PARLIAMENTARY AFFAIRS DEPARTMENT
NOTIFICA TION

Jaipur, February 4, 1992

G. S. R. 45.—In exeicise of the powers conferred by clause (3) of
A rticle 187 of the Comti%ution of Incia, the Governor of the State of
Rajasthan, after consultation with the Speaker of the Rajasthan Legis-
lative A ssembly, i1s pleased to make the following rules regulating the
rocruitment and conditions of service of persons appointed to the
Secretariat staff >f the Rajasthan Legislative Assembly, namely:—

THE RAJASTHAN LEGISLATIVE ASSEMBLY SECRETARIAT
(RECRUITMENT AND CONDITIONS OF SERVICIY RULES, 1992.

1. Short title and c ommencement.—(1) These Rules may be called

the Rajasthan Legislative Assembly Secretariat (Recruitment and Condi-
tions of Service} Rules, 1992.

(2) These Rules shall come into foice from the date of publication
in the Rajasthan Rajpatra.

(3) They shall apply to all employees of the Rajasthan Vidhan
Sabha Secretariat and to all persons employed by it holding posts or lien
on posts specifiea in the Sehedule annexed to these Rules. except to:—

(/) Secretary and Special Socrctary to the Rajasthan Legislative
Assembly on transfer or deputation from Judicial Sexrvice Cadre.

(if) Persons employeld in the Rajasthan Legislative Assembly Secie-
tariat on deputation from thz Central Goveinment or State
Government or any Local Authority o1 any other Corporation
or Institution on special terms and conditions or contiact.

(iii)) Employeces engaged on casual or daily basis.
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i-:(iv) Employees engaged on consolic ated pay during session.

2. Definitions.--In these Rules, unless the context otherwise
requires :

(a) ‘Appt)illting- Authority’ means the Speaker or any officer
authorised by him in that behalf under Rule 7 ; |

(b) ‘Assembly’ 1'nemis the Rajasthan Legislative Assembly ;

(¢} "Competitive examination’® means an examination oOr test,
departmental or otherwise, piescribed for direct recrulinent ;

(d) ‘“Constitution’ means the Constitution of India ;

(¢) ‘Deputation’ means the temporary loan of the services of an
Officer in the Secretariat-to any office outside the Secretariat

or vice versa -,

(f) ‘Direct 1ecruitment’ means reciuitment other than

(/) by piomotion, or
(ii) by deputation or transfer from other Services of the
| State ; A .

 (g) ‘Experience’ or ‘service’ wherever prescribed in these rules as a

| condition for promotion from one service to another o1 within

" the Service from one category to another or to senior posts, m

‘the case of a peison holding a lower post eligible for promotion

~ to highe:r post shall include the petiod for which the person has

.. continuously worked on such lower post after regular selection
~.in accordance with these Rules. |

77 Note : Absence during service e.g. training leave and deputa-

-~ tion etc. which aie treated as ‘duty’ under the Rajasthan,
Service Rules, 1951 shall also be counted as service for
computing experience or service required for promo-
tion.

(A) ‘Finance Department’ means the Finance Department ot the
Government of Rajasthan ;

_f'fr;) ‘Government’ means the Government of Rajasthan and the
- Sstate of Rajasthan. -

(j) “‘Governor’ means the Governor of Rajestl an |
(k) ‘Member of the Service’” means a person appointed substan-
7 tively under these Rules or under the Rule or Order in force

-prior to these Rules, to any post in any cadre of the Service
- and continuing to hold such post ;

(6} ‘Qualifying examination® means any examimation or test,
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departmental or otherwise, prescribed for purpose of probation
or promotion ;

(m) ‘Schedule’ means the Schedule annexed to these Rules' ";

(n) “Secrctariat’ means the Assembly Sccretariat ;

(o) ‘Secretary’ ‘'means the Sccretary to the A%embly and includes
Sp:xcial Secietary or any person authorised to dlbchmge the

' duties of the Secretary for the time being ;

(p)x ‘Service’ shall include the Rajasthan Vidhan Sabha Secretariat
gﬁrwce, Rajasthan Vidhan Sabha Secretariat Suboidinate
Sarvice, Rajasthan Vidhan Sabha Secretariat Ministerial Service

and Rajasthan Vidhan Sabha Secretariat Class IV Service |

(7)  “Sussion” means the period from the time the Assembly meets
at the summeons of the Governor to the time when it 1s prorogued

by the Governor ;

() “Sessional Staff’ means the stafi cmploved during the period
two weeks prior to the Session and terminated one week after

the prorogation of the House and gotting consolidated. pay as
determincd by the Speaker fiom time to time aftei consultatmn

with the Finance Department ;

(s) ‘Speaker’ means the Speaker of the Rajasthan Legislative
Assembly ; | | | |

(t) ‘Special Boatd’ means the Board coansisting of Chief Minister,

| Ra]asthan Speaker of Rajasthan Legislative A ssembly,

Finance Minister, Rajasthan, Minister {or Parliamentary A ffairs
cpartment and Deputy Speaker, Rajasthan Legislative A ssembly;

(1) Any other term or expression here 1n used and defined ih émy
Rules made by the Government in 1elation toits SerwceSﬁhas
the meaning assigned to it in the said Rules.

3. Strength and composition of the Secretariat.— (1) There shall be
a separate Secretariat of the Assembly under the superlntendcncc and
control of the Specakel.

(2) There shall be in the Secretariat such number of permanent
and temporaly posts in different categorics as may be determined by
the Speaker from time to time in cons:altation with the Finance Depart-

ment.

4, ]Wethod of recruitment.— (1) Recruitment to a post or class of
posts may be made by any of the follownzng mﬁthods namely —

@) b promotion of a person employed in the ‘Se-c-retarlaf as per
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conditions montioned in the Schedule ;

(h) by transfer or deputation of a person scrving outside the
Szcretariat in connection with the affairs of the Uniou or of a
State or Statutoiy body ;

(c} by direct recruitment.

(2) The Speaker may, by order, from time to time, add, amend
or alter the schedule by specifying the class of officetrs who, and the

conditions subjzct to which thay shall be eligible for such tecruitment
and promotion

| Provided that such addition, alteration or amendment shall not red ucc
the minimum basic qualifications embodied in the Schedule for recruit-
ment or promotion to a post.

5. Qualifications, experience and other conditions  for appoint-
ment/promction.—(1) Direct recruitment to the service shall be made in
accordance with the piocedure prescribed in the Schedule.

le« Y

(2) Selection for promotion to the posts shall be made@
( merit and/or seniority as shown in the Schedule :

O

/ Provided that in the event of non-availability of meritorio s person:

for the post of Deputy Secrctary, Assistant Secretary, Section Offlicer,
Assistant Reseaich and Reference Officer, the conditicn 1elating to the
prescribed petiod of scrvice and experience of working in the A ssembly
Secretariat may be relaxed by the Speaker, but such relaxaticn shall
extent to only half the prescribed period of experience, and if they fulfil
the qualifications and other conditions for promotion, such persons
may be appointed/promoted on the basis of merit

Providcd further that in the event of non-availability of suitable
persons under the first proviso, the said posts may by fillcd by direct
tecruitment or by transfer or deputation of suitable peisons serving out-

side the Secretariat in connection with the affaits of the Union or a State

or statutory body. o ——— - S

LExplanation:— Merit will be determined :—

(@) by holding wiitten departmental examination as per sylla_bus
prescribed for diffcrent posts by the Speaker from time to time
and /or interview by a Selection Board constituted by the Speaker ;

(b) by educational gualifications, suitability for the iob, experience
and record of work during the pieceding five vears and interest

taken in activitics besides the responsibiiities of one’s own seat,
etc.

6. Determination of Vacancies.— (1) Subjert to the provisiyns of
th2se Rules, the appointing authority shall determine every vcar, on st
of Anwotil, the number of existing vacancies and those anticipat.d duriug

.
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the financial year and the number of persons likely to be appointed to
the Service by each method.

(2) The “appointing authority shall also determine the corres-
ponding vacancies of earlier years, if any, yearwise, which were required
Lo be filled in by promotion, if such vacancies were not determined and

filled earlier in the year in which they were required to be filled in
accordance with sub-rule (1).

/. Appointing Authority.— (1) Appointments to the posts of Sccre-

tary and Special Secretary shall be made by the Speaker with the approval
of the Governor.

- (2) All appointments to posts other than those of Secretary and
Special Secretary shall be made by the Speaker :

Provided that the Speaker may, by general or sp:scial order, dele-
gate to the Secre ary or any other officer of the Secretariat his power to
make appointmer ts to any post or class of posts specified in such order,
being post others than gazetted posts.

8. Probation.— (1) Every pzrson appointed to a permanent post
by direct recruitment with a view to his eventual substantive appointment
to that post, shal' be on probation for a period of two years :

Provided thut the Speaker or the Secretary may, by order, extend
the period of probation for not more than one year in the case of any
petson appointed by him to any post.

. (2) In the event of probationer work being not found satisfactoly
during the probation period or extended probation period, his services
shall be terminated.

9. Pay, Allowances and other conditions of service.— (', The
Secretary, Special Secretary appointed by direct recruitment, and other
gazetted officers and members of the subordinate, Ministerial and Class
IV establishment shall draw such pay and allowances as the Speaker may.

from time to time, determine after consultation with the Finance Depart-
ment.

(2) Other conditions of their service, such as age of recruitment,
age of superannuation, leave, gratuity. pension and the like shall be those
applicable to p:rsons holding corresponding  appointments in the
Government Secretariat, subject to such modification, variation or excep-
tion, if any, 1n such rules, as the Speaker may, after consultation with
the Finance Department, by order, from time to time, specify.

(3) In the event of any proposal involving financial implications
being not acceptable to the Finance Department, the matter shall be
submitted by the Secretary A ssembly to the Special Becard alongwith the
note received from the Financce Department, and the decision taken bv
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the Speacial Board shall immediately be complied with by the Govern-
ment and the Assembly Secretariat. |

(4) Notwithstanding anything contained in these Rules o1 Raja-
sthan Service Rules, any employee of tl ¢ Assembly Secretariat mav be
retained in the service after the date of his retirement on attaining the
age of supsrannuation with the sanction of the Speaker on grounds which
must be recorded in writing, but he shall not be kept in service after his
attaining the age of 62 years in the case of Class IV cmployee and 60

years In other cases.

10.  Relaxation in exceptional cases -—Whete the Speaker is satisfied
that the opsration of any rule or provision in the matter of conditions
of szrvice of an employee causes undue hardship in any particular case.
th: Speaker may, after consultation with the Finance Department. by
orcer dispenszs with or relax the requirements of that rule o1 provision
to such extent and subject to such conditions as may be considered
necessary for dealing with the case in a just and equitable manner.

V.  Conditions of service of off.cers o1 deputation to the secreraiiaf.—
subject to such conditions and to such extent as may be determined by
the spraker, after consultation with the Finance Department, an officer,
while on deputation to the Secretariat, may be permitted to 1etain any
terms and conditions of service to which he may be entitled immediately
before his deputation to the Secretariat, provided he was holding sorrespon-
ding and equivalent post before coming on deputatiorn.

12. Disciplinary control and . punishing  authority .— (1} Subject
to overall control and superintendence of the Speake1, the disciplinary
control and  punishment power shall vest:-—

(a) in the Spzaker 1In respect of Secretary, special Secretary and
other membesrs of service included in Schedule to these Rules
under the caption ‘Rajasthan Vidhan Sabha Secretariat Ser-

vice’,

() in the Secretary in respect of members of subordinate,ministerial
and class IV cstablishment.

(2} Exccpt for the matters, for which provision has already
bzen made in tiese Rules, the Rajasthan Civil Services (Classification,
Control and Arypeal) Rules, as amended fiom time to time, shall apply
mutatis mutand's, to persons employed in the Assembly Secretariat:

Provided that the consultation of Rajasthan Public Service Comm-
1ss1ton shall not b required to follow the proceduve contained in the
aforesaid rules.

(3 Any of thc penalties prescribed in rule 14 of the aforesaid
rules may be imposed |

() on members of sz2rvice included in Schedule io these Rules under
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the caption ‘Rajasthan Vidhan Sabha Secretariat Scrvice’ by
the Speaker, and

() on any member of the subordinastz, mimisterial oy class 1V
establishinent, by the Secrctary.

13.  Disciplinary action against an ofjicer on deputation to the
Scceretariat.— If, in the case of an officer on dcputatlon to the Secretaitai,
and without prejudice to the provisions of the 1oregoing rule, the Speaku
or the Sccretary or any other officer, as the case mmay be, is of the opinicn
that any of the penaltics reterred to m rule 14 of the Rajasthan Civll
Services (Classification, Control and Appcal) Rules should be imposec
upon the said officer, his services shall be re-placed at the disposal oi
the lending authority and the relevant papecis connected with the inquiry,
if any held, shall be sent to that authoiity. Final orde1s in the discipii-
nary matter shall be passed by the lending wuthority, which shall for-
ward a copy thereof to the Assembly Secretariat.

4. Appeal — (1Y Every officer shall have a right to appeal to the
Speaker against any order passed originally or on appeal by the Secretary,
imposing or confirming any penalty speciticd i rule 14 of the Rajasthan
Civil Services (Clascuflcatmn, Controi and Appeal) Rules, or placing
an employee under suspension

Provided that if an employee 1s placed under suspension under orders
of the Speaker, such an employee shall have a right to file representation
in writing for re-consideration of the order, with the Speaker:

Provided further that where an order is passed originally by any.

authority subordinate to the Secretary, an appecal against such ordel
shall lie to the Secretary.

2) The orders of the Spe::lker whether passed originally or on
appeal, shall be final;

Provided that the Speaker may, of his own motion or on application,
revise or rescind any orders passed by him under this rule.

(3} No appzal shall be entertained under this rul: unless it is
subm!tted within a twrior‘ of three months frem the date on which the

appMant recieved a cony of the cider complained against.
156. Conditions governing sessional stati.— Notwithstanding anythwg

contained in rule 1, the strength of sessional staff and its consolidated

pay will be such as may be determined by thc Speaker after consultation
with the Finance Department,

16.  Seniority.— Seniority of persoun appointed to the lowest post
o: the service shall be-determined from the date of confirmation of such
persons to the said post, but in respect of persons appointed by promotion
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to othzr higneir posts in the service, seniority shall be determined from the
datz of their regular scicction to such posts.

7.  R:servations.— Notning in these Rules shall afiect reservations
aad other concessions required to be provided for scheduled castes and
scheduled tribes and other special categories of persens in accordance
with the orders issued from time to time in that regard by the State

Government.

I18. Transaction of business.— The Speaker may, from time to time,
by general or special order, provide for the convenient and efficient
transaction of business arising out of the administration of these R ules
and the procedure to be followed for the purpose:

Provided that such order may also specify tiie matter or class of
matters which shall be brought to the personal nstice of the Speaker

before any orders are issued.

19. Resiiduary powers.— Subiect to the provisions of sub-rule (2)
of rule 9, all matters not specifically provided for in these Rules, whether
incidental or ancillary to the provisions of these Rules or otherwise,
shall bz rzgulated in accordance with such orders as the Speaker may,

L=

from time to time, make in consultation with th: Finance Decpartment,

20. Interpretation.-- All questions relating to the interpietation
of these Rules shall be reffered to the Speaker, whose decision thereon

shall be final:

Provided that all questions relating to enterprctation of rules 3, 9,
10, 11, 15, 17 and the Schadule and any orders issued under these Rules
after consultation with the Finance Department, shall be decided by the
Spaaker after consultation with the Finance Department.

21. Conferment of Powers of Secretary.— For the purpose of the
administration of the Secretariat, the Secretary shall exercise all the powers
of a Secretary to the Government, both financial and administrative,
that have been or may hereafter be conferred by the State Government,
or such powers as may be delegated to him by the Speaker under these

Rules.

22. Repeal and Saving. - Save as otherwise expressly  provided in
these Rules, all Rules corcesponding to these Rules and  in fotce imme-
diately beforc the commenccement of these Rules, are hereby repealed:

Provided that any order made or action ‘aken under the Rules so
repealed shall bz deemod to have been inade or inken ander the corres.
ponding provisions of these Rules, . ‘
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Minimum soademit quahflcatlons Next lower Ciiterion R emag IR
cxpcrlcncc for direct recruitment  post/posts for R , |
and- qualifying service on next to be held ovpromotion o i

lower post and departmental
test for promotion.

I I I R I T ——

for promotion

N@r A7 recruiiment-
L and porcentage
] 2 3
1. Secretary (a) By deputation

or transfer of an
officer of R.H.

L I e i —

RAJASTHAN VIDHAN SABH4 SECRETARIAT SERVICE

I case of direct recruitment to
the post, thc_ candidate must be a
person who is a law graduate and

In case of direct
recruitment, the post

J, S.selectionScale, must be practising advocate/
Pleader of at least ten
years standing shou'd not be
more than 40 years of age at the
time of appointment.

He should be particularly
conversant with practice
and ' ‘procedure -of - a Leg-
islative Assembly/ Council of any
Tremeen State 1n India-or of Par ha‘ment of
India, and must-have good -
knowledge of Constttutional Low,

(b) By direct
recruitment

shall be filled in by inviting

applications from

eligible candidates

and selection shall be
made by a Committee
consisting of Speaker,

Deputy Speaker and one
more person to be
nominated by the Speak-
er. If need 'be, the
Speaker may cause

an examination/test to
be. conducted for

judging ~ suitability of
the  candidates for
the post. ‘The syllabus
for the exan“mat}on/

266T ‘¥ Lak2% ‘Bhrinly Blhaleld
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2. Spec 1al
Secreta_ry

(a) By deputation In case of direct recruitment to

or tranfer of

an officer of .
R.H.J.N

100%,by

- prombotion
/ ‘or

- ncase of non-

the  ‘post, ‘same:qualifications,
age afid experience as‘in the case
of Sectetary, but the practice as
advoctaig/pleader would “be
mmlmum seven years.

3 y¥ars' on ‘post in colurmn 5.

In‘case of direct appointment,
the candidate must be'a Law

Assistant
Secietary,
~ Protocol
Officer.

By ‘metrit

only

-y

test shall be ‘as may be

.prescrlbed by the Speaker.

In case of .direct rec-
vuiiment, the  post
shall be filled 1 by

inviting  applications

frﬁm aligible candida-
tes ‘anc selection shall
be made by 2 Commi-
ttee  consisting of
Speaker, Deputy

Speaker and one more
persoa to be nomina-
ted by the Speaker.
If need be, the Spea-
ker may cause an
éxdimindtion/test to be
conducted for judging
-suitability of the candi-
“dates fot the post, The
syllabus for the (xamina-
tion/test shall te as may
be prescribed by the
Speaker.

In case of direct rec-

- ruitment, the post shall

be filled in by inviting
applications from eli-
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availability of giaduate havmg at least five years ' gible candidates and

meritorigus pet- standing at the bar and must selectmn shall bs made
sonc by direct  not be more than 40 years of age. by a Committee con-
reciuitment/ sisting of Speaker,
* transfer/depu- Deputv  Speaker and
tation In case of tranfer/deputation, the o | the Secretary If need
- ‘candigate must be R.J.S. o1 1n R : be, the Speaker may
i the cmploympnt of Law faculty . L casue an examination/
of any University. o o test to be conducted for
S  judging suitability of
Provided that a candidate having the candidates for the
minimum educational qualification - post, the syllabus fot
and working in this Secretariat as the examination / test
ASSlStaIlt Secretaiy will also. bf; - shall be as may be pie-
ehg1ble to competc fo1 dll.'“Ct . scribed by the Speaker.
reciuitment 1n relaxation of exp- - A BN
erience clause relating to prac- _—
tice at bar and ¢1so bar relating
to practice at bar and also bar
relating to maximum age {or entry
n Gowmmenl service.
4. Senigr Pri- 1009, 3 years on post in_c_o}umn 5. . Private - 1007, by
vate Secretary promotlon - . -~ Secretary  mert.
to Hon’ble P
Speeker, ' SNt .
. Assistant 100%, by 3 years on postin column 5. - + Section by merit In case © dn‘ect Tecr- o
Szcretarye promotion. | S - Officer only. uitment, the post shall | *®
"+« or ., _ be filled in by inviting AN
“ 1Incase of non Incase of direct appointment, applications from -eb- N

availability of - the candidate must be a Law __ -- glble candidates. and |
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‘maritorious graduate having at least 3 years . - - selection shall be made
persons, oy standing at the bar and must not - by a Committee consis-
direct recruit-  be more than 40 vears of age. - | ting of Speaker, Deputy
ment/ transfer/  In case of transfer/deputation, Sveaker and the Secre-
L ‘deputation. the candidate must be a Law- _ . o tary. If need be the
L giaduate, Provided thata candi- = -. Speaker may causean
date having mnimum educational = examination/ test to be
‘quahiication and working in this X conducted for judging
Secietariat as Section Officer - suttability of the candi-
wil! also be eligible to compete dates for the pos:.
for direct recruitment In- The syllabus for the
relaxation cf experience examination/test shall
clause relating to practice ‘ be as may be presc-
2t bar and also bar relating to itbed by the Speaker.
maximum age for entry 1n Govern- : '
ment service. o
6. Private 1009 by 3 years on post incolumn . Senicr 1069, seni-
Secretary promotion . - L petsonal - orty- cum-
. D | merit. | |
1. Section 100 % by 3 years on post in column 3. Assistant By merit In case of direct 1e-
Officer promotion - B - | only. cruitment,” the post
or - . In case of direct appointment, the shali be filled in by
Incase of non- candidate must be a Law graduate inviting applications
availability of . . having at least two years standing {rom eligible
. meritorious at the bar and must not be mote | candidates and sck

persons, by dir- than 40 years of age. ection <+~ bs made

(21) 6¢1
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ectrecruttment/ vy 2 Committee con-
transfer/ deput- - sisting of Specaker
ation. Deputy Speaker and the
in case of transfer/ deputation, Secretary. If need: be,
the candidate must be Law the Speakor may cause
' graduvate: an cxamimation/ test to
* be conducted for judg-
Provided that a candidate having ing suvitability of the
minimum educational qualification candidates for the
and working in this Secretariat as post. The syllabus for
Assistant will be eligible to comps the examination/test
pete for direct recruitment in , shall be as may be pre-
relaxation of experience clause - scribeg by ine Speaker.
relating to practice at bar and also :
bar relating to maximum age for
| . entry in Government Service.
§. Seator 10097 by 3 years on post in column 5.  Personal 50% by merit
Personal Promoticn Assistant & 509, by
A ccictant seniorify-
cum-merit.
9, Senior Lib- — — — — (Note—For present in-
rary Officer cumbent only.)
10. Library 1009, by ° Degiee in Library Science, 3 years Assistant 1009, by
Officer promotion on post in column 3. Reference  merit.
& Reasearch
Officer.
11. Assistant 100% by 3 yeais on post in ¢colunin 3. Researck 1009 Uy
- Retference promotion | Assistant & merit.
. & Research Library
. .Oﬂiccr - ABSiStant

o1
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12. Editor of
Debates
13. Assistant
~ Editor of
Debates

14. Senicr

Reporter

15. Reporter

3‘. 4 -5 K
]0&% by | 3 years on post in column 5. ‘Assistant B 100% by
promotion Editor of  merit.
De-bates
1007, by 3 years on post in column $. .:a__em_ux . 100% by
piomotion ﬁ . Reporter merit
1009 h:y J years on post in column 5. Reportér 009 senio-
ptomotion ' rity-cums-
| me_r-it |

1009 by-direct 1. Degree from a University es_tab-.. |

(Separate  recruitment lished by law In India.

posts to be -' |

allocated for

English & 2. Speed of 140 wpm in Hindi/
Hindi langu- Engllsh shorthand and 40 wpm
age Reporters) in typing in Hindi and English

16. Vidhi Rachna
Adhikail

- according to the language of

~ the post.

By tecruitment  Law graduate — —
or on deputation o

 The post shall be filled

in by inviting applica-
tions from eligible can-
didates and selection
made on the basis of .

test in shorthand and
typewriting. 4S  pres-

ctibed in column 4

In case of direct rec-
ruitment, the post shall
be filled in by inviting
a pllcatfons from eligible
condidates and selcc-
tion: shall be

(ri) ee1
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17. Sargeant-at- 100 % by direct

arms

recruitment from
Ex-Military/Para
Military forces.

Degree from a Unuversity estab-
lished by law in India.

made by a Committee
consisting of Speaker, i
Deputy Speakct and the
Secretary. If need be,
the Speake: may cause
an ‘examination/test to
be conducted for judg-
ing suitability of the
candidates for the post.
The syllabus for the exa-
mination test shall be as
may be prescribed by
the Speaker.

(16) ¥ 141y

In case of direct 1ecruit-
ment the post shall be
filled in by inviting
applications from eligible
Candidates and select:
ion shall be made by a
Committee consisting of
Speaker, Deputy Speaker
and the Secretary. If
need be. the Speaker
may cause an examina-
tion/test to be conducted
for yudging suitability of
the candidates for the
post. The sylla busfor
the examination/test
shall be as may be pres-
cribed by the Speaker.

2661 ‘v AARIN Whefo LlhRIS

(¢r) eer



1. Reference
Assistant

=

2. Library
Assistant

3. Translator

RAJASTHAN VIDHAN SABHA SECRETARIAT SUBORDINATE SERVICE

1009 by direct M. A. in Social Sciences

recruitment

1009, by direct Degree in Library Science

recruitment

1009, by direct
recruitment

3 years experience of working in a
library, preferably in degiee
college libiary,

(sraduate.

(91) 6¢1

The post shall be filled
in by inviting applica-
tions from eligible
candidates and selection
shall be made on the
basis of examination
(Syllabus to be prescribed
by the Speaker) by a
Committee consisting of
Secretary, Special Secre-
tary and one more
officer to be nomirated
by the Speaker.

on the basis of inter-
View.

Z661 ‘v 2% ‘ RbrBL hhAUSD

The post shall be filled |
In by iavitng appli-

cations from eligibie
candidates and selec-
tion shall be made on

() ¢ b




4 Sub-Inspector 1099, by direct

4 ' s 6 .1

e p——

the basis of examination
(Syllabus to be pres-
cribed by the Speaker)
by 2 Committee con-
sisting  of Secretary.
Special  Secretary and
one more officer to be
nominated by the Speaker.

on the basis of interview.

recruiiment .
from military/para- -
military and |
polioe services. - - _ ) |
5. Guard 100% by ditect High School (_)n the basis of nter-
recruitment o View,
6. Air-Condi- 1009 by direct Dlploma in Refrlgeratlon from On the basis of inter-
" tioning Plant recruitment I T. L recogmsed by Goveinment. VieW.
Mechanic |
7. Driver 509, by diect VIII class pass.. Heavy& Light  Same as Class VI £* On the basis of Trade
secruitment and  vehicle driving licence - for direct employee of Test and interview.
50 %, by promo- recruit. Yidhan Sabha
t:on. Secil.
§. Photo-copier 1009, by Competence in operating the Clasis IV f On the basis of inter-.
romotion hoto-copying machine employee of vicw.
P g . . Vidhan Sabha
9; Lift 100% by direct 1. VIII class passed. - " - On the basis of inter-
- Mechanic  recruttment  view.

(¢3)a%])

() ¥ L%~
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| | , o
A2 3 - 4 5. 6 i el
2. Wireman’s certificate approved = "
by the Electrical Inspector,
Rajasthan.or IiI Dipicmn
Mechanics.
3 Knowledge and experience of
operatng lift for at least 3 3
years in Government, Semi- :
Government or firms of repute. 2
4. No age limit for Vidhan Sabba 4
employee. ;
RAJAS THAN VIDHAN SABHA SECRETARIAT MINISTFRI AL SERVICE p
1. Assistant 100 % by 5 years experience on post in U.D.C. of 100 9, by g
promotion column 5. | VYidban Sapbha  menit. .
Secretariat =
2. Upper 100 %, by 3 years experience on post in L.D.C. Seniority-  In case of non-graduate, | E -
Division promotion column 3. Proof Reader/ cum-merit. on passing a proficiency
Clerk | Telephone test. The syllabus to be
operator. piescribed by the Speaker.
3. L.D.C./ 859 bydriect Graduate Class 1V Seniority- Thé"post shall be fille i
Proof-Reader recruitment ard employes of cum-merit 1n by inviting applica-
139% by pro- Yidhan Sabha tions from eligible can- »
motion | Secretariat. dicates and selection )

"\-ll"'

shall be made on the

VTR AT Tt Ta TATL S 3 IR A GBR emeced,
A o=



basis of examination
(Syllabus to be pres-
cribed by the Speaker)
by a Commiitee consis-
ting of Secreiary, Specia
Secretary and one more
officer to ne nominaied
by the Speaker.

(1) ¥ Ll

4. Tzlephone 1009 by direct Graduate with training 1 | . .. On the basis of nter-
Op:zrator  recruitmant tzlephons operating - view.
. Personal 1009, by J yeals experience on  postin  Stenographer Seniority-
Assistant  promotion column 3. in Vidban cum-merit.
Sabha _
Secictariat ﬂ
6. Steidgeapize 1009 by direct  Gratuate .Speed of 100 w. p.m. i . The post shall be filled é-
recruitm :nt in sivorthand and 30 w. p. m. In in by inviting apph P
typswriting. cations from eligible g
candidates and selcction 2
made on the basis of
test in shorthand and .
typawiiting as. pres- L
cribed in column 4. ©

RATASTHAN VIDHAN § ABHA SECRETARIAT CLASS IV SERVICE

Machinzman 100 % by . . Class IV Suitability  On the bas® of Test/
promotion ser1vants of for the post Interview.
| Vidhan Sabha
Secietariat w
. ®
Air Conditioning -do- .. h -do- -do-~ -do- R
Plant Helper <



2 3 4 5 5 7 E
Liftman -do- -do-- -do- -do- S
Jamadar/Library -do- | - . -do- Seniority-
Boy/Record | cum-merit
Lifter/Daftry |
IS)CO?S_./_;YCE 1007 by drrect Y Class Pass. - . On the basis of =
ow.rs/tarrash;, recruitment Interview A
Gardener/Orderly; | g
Hammal/Sweeper. .
]
g _
N #
R A At e e U s H B 2 s e g —— '.h' ﬁ
- e ~
B
©
=
e

[No. F. 8(4) Sansad/91}
By Order of the Governor,

®. qt. qq,
Secretaty to the Government.

(1) ¥ ik
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gady a1y faarT
gt
STAYT, HLALU 4, 1992

TETTF. 8 (4)TAZI91:—ATAEAT TsATST wfufaanw, 1956 (1956 FT
oreaTs Afgfaan 47)Eﬁ"rmr 4 FIETH F AqEr T Weregr feamw @

qiaarars (wat o Jar o) fam, 1992" % faeaforfae Fg‘é’r TTATS qAHTETIOT
HT JHATT TAZGTIT esrfure font ST g !

(fgrdt srgama)
qadra w19 fawmm
el
MUY, HIAY 4, '1992

Y. GF. AT 46T F FiTaT7 & F{=83 187 ¥ @vs (3) g &
IFTAT BT AT H 1 §T, AHEATA AT F TSAYTH, Tsreen= Faerw aiT & geaer §
qIAY FIT F TeaTe, TrovedTw faurs aor & wfaaren ¥ o § frawa & sy aver

gﬁfﬂ!ﬁ FY AST T YIT FT nrerl' e?n'”r fafqafag agy & farw Fq'::rfafaﬁr SLR g

et faur gwr gfvaran (v agr @ Y o) 1"=rz:m__ 1992

RSP - el " - e el - il . S AT o ol s o o E L L . . . . e — o wren e e m ol

1. wfereq a'rtr_erm mm ~—(1) = fradi #1571 zm’wm Prener o
afxarerg (wd aar JaT %7 wg ) Fean, 1992 &

-

(2) X frum, TXEATH TR-9F § 95 A7 FT GT0E ¥ 977 217 |

3) &, IrsreaTy faure Ot afgarera & Taed s} o owF gTa
freafad fod st oy o & wawr sufraal o, 9 57 fraat & gov a3 fafaq-
fosz azY Y arfea % ar 9= I3 trrttrnﬁrq'»rt TG sﬁ AT @w f‘ﬂam farafafee
R

(1) =arfaw &ar gas ¥ TATHTICOT 4T ﬂfaf'rrarf‘qa qY s:rrq “EIGfFﬂ'T?f fagry
a7 & gtax qur fafose gfax 10

(iv) Trserma fauta gar gfaatea 3, Fam qER HSET T T
ST P TaTAa RTfETor aT fae s e  afafrgfrr o fray
frwadt aar ot g ar @fqar o faafaa fag s arer safeg
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(iii) wrefeas arIfaa graT g fqaaa 50 sr= qrer FHETQ
(iv) | F DU gafad Tav 9 Frgaa fed st ater s

2.  afewreTg. —xF fAaqAY ¥, g T3 geaW TR wRagT wafaar A gy i~

(®) “fagfer qrfemrQY”’ ¥ sfaga § seasr, arfras 7 & 5T IE g0
1 frfay arfass S8 afasrd;

(@) "fagrA awy”’ ¥ wfinda & Usteama faam wNT;

() “afardy adam” ¥ ghyga &, vy wodff & o fafga w1 fawpia
AT T7q TIVETT FWAT T

(w) “gfagm=’ § afwga § wrea w1 g faamw;

() “afafrgfar’ & wfaga & gfaarag & f&AY sfaz =<y &7 73 wF9qT]
7 ¥, gigaraa & q1e< & fady srofan 1 a7 AT ar §F7;

(w) ‘Y T F wfawa g, feafafes & favs wat-

(i) ot grer, ar
(11) <req ©F wea damaY & afafrg e auur eqrameacor g |

(w) “Far” ar “gwE” FE S W UD AT HEAAMA AT FATH W
oF gt ¥ g waw ¥ ur ey Frera] o7 Y arfia a1 arer fEa

G = farr £Y, Y IvIAT 97 9T gt F fag ara gy, g9 @ atisy
a3} 9%, gyl & fou gr o & &9 ¥ 7 frawat # fafga gy ay gqn
ag araraty gfenfaa et faaw m of afaa 7, T fFaaT & 91-
a1 frafaa =R & ovaTa od o ov o T fAra s fsargy |

feww: ---t"-m ¥ A qEY weafeafagt st Tsea Fav frak, 1951 & TR

Y & w7 A [Ty Tt § garexond wfuenr gE e f*f‘af‘—u faq mife,

qerfr ¥ g safer UERE trr%mﬂ ST TN & g AT H Ew W
Y STraY o

(w) “Prer fasr’ & wfaaa & TroreaTR TET %1 faer fawm
() “@&ErT’ ¥ ofaga § TIEq™ 9T STy USA BY FI&HI
(%) “Tsaor”’ & wivaa § TS/, ST ;

(2) “¥ar %1 agen”’ § wiwgg § ag =afya ot g7 fant goer oa fraqt &

t,{: g g fran ar e & Mt wfasst s F fAaaa fsarmar
8

(3) “mEm afr” ¥ gfitia ¥ faavia a1 sea TOET ggar gl oY
qF(a’TaTr ar qereRf & garsrare fafga & w4t gy

(w) “gqagar’ ¥ afage § ¥ fraal § §a ggey;
(@) " Farem’’ ¥ ufwia g fawrr awr af=awm;
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(o) “afwa” & wfadq & fagre gar % niwa MT g9a @fefag & fafoe
gfaa sraaT 7¢gqa afea & sa=0l &1 {487 I & TaT IfaFT w78
e ;

(&) "“¥ar’ @ afmfaa & Torea@ fns @97 /fEETa J497, Topew -
fauta Tar afaarery m=ew 9ar, Usea™ faum aur afaarey
fafra auffa Far oy Usreas fauw aar afaaraa sqe siv ey

b |

(q) “ga’ & whada § Teaar v wgd fau st a3 frene et wr -
AT STLFA 1 F WY J QAT g7 IqT IF199TH f58 5 &
THA % 6T HIATATY;

(%) “mdva e’ F gfad g § o F @ 7 97 ¥ T T F gAraare
¥ US g TEETH 9% &) qraraty @ 2T fafae frar g aren
oY seast gy faa fawmr & quaw 59 o # ge=rg aaerfo
fear war gafea aqa grea FTIF AT F=TEH;

() “sreasy’ & gfwna g s faarT awr &1 waaey,

(7) “faag a1’ q swfvma g ag a1e faad gmm 7Y, U, vy,
et fau= ooy, faa 137, UFeqT, 4T, 98@ 19, Iqrea,
LAY fagra awr arfa s &i;

(7) agl xgF faq 7F ;ML FLATT GTIT Hrt vt & qraee § qary Ty
frawt & afsfaa fod 7@ =g fodt o7 or wfvaafaa @ 1@y g @rm
WY IQ I fAgwt ¥ fear mar § o

3. GfaaTerg & 9 T TEaT YT IART T HAT~— (1) TOLET F AuT@w

- TR N P

o famor & HUTA fqUTH @7 %7 U 9O, G FaTaa grM |

(2) afgarera 3 fafyer g3l & 395 cardy qar weqrdy 9% i forady
seae 5T fox fawmr & auwe & wwa-aqa 93 fafafeaa fed a0 |

| 4. WA I AT~ (1) foely a7 ar 93 ¥ =% ¥ fog wdlf, Frmfafae
¥ ¥ fegy oY Ofg § 1 97T @A~

(%) wlaaran @ fadifas fodl safed &Y, aqg ¢ siafer aut &
L gL ta g ;

(@) fgar@a & arg @9 & ar fady wsg sgaay wifafus ey & $ma-
RATY F Feaew A {7 FL E f*dT safaq & sqmreaewr ar  statagter
YRS

(%) ST WAT ST |
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allir-slienlr il e

(2) =wensr, wtasrfoal s 3l Far o, F59F To91 T8 gu & ngy waf
Jar TariT ¥ o 70y f-ffrr‘, qIATEST YA FU TAU-THY TT FILA T AT §
FTZA, AWFA AT TICTHF G FHaT
' q'v;‘g’??r gaiq, Tom a1 ofaaw ¥, fedr ax g3 weft or qRfT & fera
gageT § gfiwfass maaa smarea sdaTd &7 78! gt |

5. fﬂIﬂHl’T Treafn ¥g wEA, HANT G 7R WA~~~ (1) T H ey

- . "--n ..-.-i.'-lru- AT . W "—---- i e L

:wa"f FAFAT W (74T 7547 T FAATTHT AT

(2) 93wz 75afa 3y waT g g § varafoa aradr qr a7 ST
F AT FFar g :

i-—@ qa ﬁaﬁ 37 wiag, TEH’»' qraq,. a:rT‘a:rmrf“wrt“r FI’ETFG'EH T YT
' H‘T’Errdﬂ' gfasmrd 7Y # fag !:r‘ml srfra IUFsT 7 4 &1 4T H, faeayT gvr-
qfearera & @0d w7y =7 (AT Srarafr AT wae g @ grafeue ol FT Aew T BT
forfarst Pt ot @ Foey ag futasrsTo oawd & fag fafga =T T4t Aty F
FAT WG W TW AT 27 3T RO M ufe I qarfa & fam ogTe aur s g T
TIT N ANQH Al aT a0 zr"rrzrerr T HTATT T fraFmT Tl faar qra .

X7 ag ¥ % T qvegE ¥ wev af soraa smfia gawey 7 g oY 9w
agf Y, VY Wt g ar gf=Faraa & grgT g9 & 97 (war Trew gaar grafas
frara & FEBATT & qeasg § Ja1 FI_ T ITLFT A A % eqTArFT T AT wfa-
_fﬂ'ﬂﬁﬁ' CIRIMAL SER

TSI ~—THTAT T Twr< fafxfasa €7 gt ——

'(qaj 7R T ’fﬁ’i‘ﬁ“?-l‘ qat & ﬂ—vm TRI-TGG 7T Fanger qr5a-feraTor & na-
qr< frfr T Fasmiira gdeT g1 qaniaT Seast gTan afsa amT e

AR R C IR a'rmri gIT;

(%) arforr "““’Efﬁﬂ' T & f%rq SUATHT AT Ua’jﬁ"’f Ti=r 4§t & N
TG F T[T TAT WOTAG T T 9T F sercarfae & merraT s

erri’afmr wrfa o o ' g1

6. ffaaai =r sragrzor——(1) & faaa & ITUET B e’ gy gq'

faafrs TR wfa 77 o g wY faaarm fxfema Y - &7 veur, fachm a9 &
YT wearfara fefres i o deut aar weasw QfT & o gvareR: frgaa fag stray
T aﬁ'ﬁﬁm‘f H HEHTT HFITT LT

. (2 ) frafsr arhamra g&aaﬁ aql w1 et fefsaay, afy 7% 31, foreg

QAP IR TTAT TIIAT AT, 57 T A9AR FIE 2w, vz ¥ Fofraat 99 3
fafatesd 7 T 747 21 21< 37 a9 § T 9w 70 g1, forg a9 ¥ & woar 39 faan-
(1) & FTER srrfarer a1



e 4 (w) URLATT AR-A, FEQ 4, 1992 139 (25)

e o 7. fﬂ'i[ﬁH"TFH%Tﬁ -—--~(1) Hﬁaamﬁfmqﬁa%qﬁﬂﬁﬁmm
mmr TR & = (pprad & §T SUAe(r | |

(2) srfaar ) ﬁfma H’Fﬂ'ﬂ' s ﬁr=r T T E!ﬂ' THET ﬁraﬁa'qr TEN ST
rtr FT rﬂ'r&u”r |

__,: g & fr sea, wrars mﬁ'rf‘am e grer afir an ﬁﬁm?-rq %f‘wﬁ -
B - #%rﬁﬁq%rm*gri’rraﬁf'mﬁnﬁwe AT TX-T37 a%'{ra‘cri%ratra‘r%ﬁ"l"rr
. qx@Y; Fa-qﬁa'arn%r"f‘aq m#"r mﬁawmﬁawaﬁm -

g. _afefar.-—(1) wea= —arra-a o = al‘ta q ﬁa""r wzﬁ T 9T
&Y syeff g g fenar wat & wﬁmﬂ‘qawwrﬂfmm’rm%‘rﬁ{ﬁﬁ
gY ST, B A T prevrafiy ok qfcara T TS STIT ¢

g7 LAY g1 qfaa Araw g oy faay wf‘aﬁ %, Gﬁ m—%a'rtrﬁ?ﬂ”r ? q.‘trz'
faaee fear e g, afcdterans Y Tw a¥ & wwfas 3 srerafy o waradr |

(2) afedtsmite safet w1 0, TP oo a7 qard W ofcfter wr
amﬂa‘rm#@?rcrt m?%mmrcamé’rwm’? ]

: o mwam%‘maﬁmm (1)Fﬁﬁ?wa’fmfﬁwaﬁa
fafurse gfas aqr o= SR ﬁamﬁﬁmﬁm,ﬁﬁﬁvﬁawm soTY

- FHAAT THT T4 97 W ST HL Y e m":r, ‘r"a\'-rfawm %r trtmnrm %‘
qIAT AHG-FHY R LR GRE SRS o KT

2°) IFFT FATFT TR vrﬁ'wri‘rfmﬂa’fﬁm uﬁmﬁmﬁﬂ':rn vafr
= EY, U= qAT Oy ?mmag?rﬁahmm H‘f‘wam ¥ gasdy ﬁ'r
arwm%ar%mﬁaa‘tnm@a“rgcmg ¥ faawl ¥ Y arer Q%g-m-..
- wgeer, afads at gy, afXFE 2, & Wy @Tﬁ‘a‘rm&r, ﬁ‘ﬂﬁm%w_
AY FIH § TIAT, ATV FRT qHQ-gHY g% fafaes 11 7

' (3) fa<im wrera aver w7 geaty fag fawi &7 SUA@ T @ 9%
et faa gt afss grer faa fawmr & wr feoroit & qra fade @ sy aega

fmqrmmﬁwaﬁmﬁmwﬁw EBT'TT?'T"’I mwﬁquﬁm
R gTU gea fFarsEar +

- (4) gaﬁrmﬁamtmm%‘mﬁraﬁﬁwﬁﬁzﬁwﬂm%@ﬁgq
ofY, faure @1 afwarers & foar saard 71, afgafyar FT 0 79 $T AT =
Wﬁ@%%qﬁmqﬁmﬁﬁﬁ%ﬂﬁqﬁf@ﬁﬁbmmmaﬁ
=fIF0T ¥ TaT A A TET AT GRAT FHeg IY, FIT [T FAATA BT QAT H 62 A9
FY T TIT 7 AT F 1 a'fn?-r 60 awaﬁmmm%ﬁ%trﬁﬁﬁmﬁ

-,-r='°r @r GerTT 1

S e s m;ﬁgf‘mﬁﬁ"rﬁ'{w——(ﬁ“ﬂ SETES mm*«r'@mﬁb
fmﬁqaqa-n"ra? FATHT ITAT &1 7 FT & gl T o1 Juasg F 9394a &, faar nmar-
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iy F-uefEs ey Y W@ § A weast faa fasr § g s & aEsTe WIS

g7 99 foan At I FT {ASATHT F7 CHT GTAT T Toq7 G AT & WEALTH TEd

2U, AT AT F1 ARCAT AAAT Frearger i F Froemy F o wrazad w1 S,
srtwaa ar fafaer 3 & o

7 1. ofgaraa A wiafrafe o s afgafal 1 Ta-ad,—7ar 71gt &
HEAHTA A B TAT TAT ATHT T, ST HeAST g, (o (O § qURe 3T F
YRR AT %1 a, afaarea ¥ wfatf a0 s e @ fear afawid #1
. I% JaAT F fo=d Frara A qar @qt F7 990@ @R HVwAAv Ay @y, s feag
ag gigaraa ¥ afatkalE o 9 F g 99 gRIRITANR ag a9 At o7

afafrgfa o A1 § 09 FHE T9T gy T« aTied HT WrE |

12, saarafre Rose adr sifies qriEEsTd -~ (1) "emer ¥ gy

feameror AT HATETOT F HEAUTA TgA g, WLATAHH Azt auT gog 34 =Y wfsq
{aearfofaa ¥ fafgg Erit—

oo () - afaw, fafrsz afeT AT & @ s g B AnE, Rrede
franT § o AgET 8§ ¥ T “Trsreg e faytR |t gf=rmem o1’
& IIM-T@T AT g, Weas ", A I

(@) wrefres, farfaFaiia eratrr AT ST T %IHEI(-HT’EE'T qrad, gisa !
| o e ﬁ_i . : L o . . , . | :’
O (2) & e o, R oo v frant §aE @ Swery foar
ST =TT &, FRa-Gua < a9y FWtad wsredr fataw dar (i, Rage mi7
- srdter) faaw, frare gt afearea § feafaa ateat 93, aramms afcaa@t & ar
WFL'@TF - . . ' . . ' : ' . "
o qIIg ITLFS r frast 3 weafase vfar ar.r_ﬂq,qtm' AR TAY AHEHT
AYH QAT HTART § TUNE &R qgaeua g gurty ©
e (3) wodEn fraat & fran 14 7 fafy 1 wvieaw & & w1 o wvfe—

S (%) dEr o gl wEel o, R agst € fdde gorea .
HT ifFarara §aT° & JFTT T@T a7 8, Jeqey 51T, 997

.

- (w) wmewen, fafuaeiia qdr g9 A0 emew & fadr waww o,

L oxfgdfed A ar @ |
13. afgarey 8 sfafrgfe aT ag 3 @ afuwrd & fagg st

ATt ~~gfarera § AfafrlE 9 ST #T T AR BT arad, aar garH
- Frmera grgedt a7 sfawa wava v fawr, afe seaw, waay afaw ur e
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rh o ke o ——

ﬂfﬂ'ﬂ%rﬂ‘ gatfeafa, #7 ag g g e Trsten= fafaer Gar (affar, figarer oY
qdter ) fraw & fraw 14 & frfese Y8 W1 mfsr g9 afysrd g sfudfra a0

SITAY ATFRW Y IaFT SqTa T T Igr@arsdasri 1 g7 &1 Grmvf‘ oY ot &
Frafrga QAT BOTETT W, afg 1% &, 39 v rd s 9% {27 strom spaafas
AAN ¥ ghan w2 Igreiar s e ot fra Gfrq?r ﬂﬂ‘( rr.m asz%ri‘r .
o grea 1 wfa fagra awr afgaraa F1 G777 |

14. = (1) weaw sfpEr Y, wiww @ Trsreav, fafaer g

(Fafeo, Faz:ravr xﬁ'{wﬁﬁr} fRaw & fran 14 ¥ fafefaee faer mrfe oY wfie

rfere el g ar IRET Ifte 21T g ar fed FH A0 w7 Faafsa 330 g0 Hia:
At e a1y e N Frat ST F Preg Wt T HORT FTX BT AU

WT‘?'@"TT

qtrg Y FATTOFT afe geaet & 5w ¥ miw fﬁ'ﬂﬁd’ﬁ fear mi‘f é Y
¥ FHATAFY, O ArIq 9 gAfa=i fag a & fag o a:r‘rqﬁen neagr ¥ i fatea
w ¥ wWa T FT HIUHTT a‘rwr

TVrg Ag AL Y {9 afg Gt WIRW 7 I = % mefvres et s &
qriva frar 1 A 4§ 2w F fag a:rtﬂ?r Frf‘aa TTHRT AT gHIT |

(2) xrwa%méﬂu’r—ﬂ'quﬁ'r%%ma t:rrF‘{a' f‘-’nzrirq@%r'ﬂra‘r
2 S A -

TTY WA ¥ (727 & AT w9 g7 aiiq fxq wg R o s £
AT J HAAT FFT {567 (A 9% vsrm‘r‘r“a?r at, tamfoea a @& |

(3) &"f=a# %a;ra"r#%ﬁ'a;rq“rar I TH AL a"é‘r FY Grrmﬁ s 7% f
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